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Order dateJ 16,11.04 
------------ 

Heard Mr.P.K.Nayak,Ld.Counsel for 

the applicant and Mr.R.C.Rath, Isd.Standing 

'rV1 	 Courtsei, on whom a copy of this O.A. 
C1r1 

has been served. 

The applicant claiming in this O.A. 

to be the lecally married wife of the 

applicant has prayed the retirement 

b7e...flts to be paid to her by the 



o 

p()I{; 44: j HU. HWUNAi. 

Respondents. 

This matt?r was already agitated bhr.ouqh 

a 1e"al 3ispute, where the lea1 position 

of the applicant was challenced by the mother 

of the deceased railway servant. While G~ 
the case was pending before the >n'ble 

Hiqh Court of Andhra Pridesh in Revision 

Petition, the mother of the deceased Railway 

servant died, upon which the said Court 

had disposed of the Revision Petition observ-

ing that the decree ot injuction cranted 44.
6' 

in favour of the plaintiff becine inoperat*ve 

and there fare, there 	no need to pass any 

orders on the merits o the Reision Petition 

and acrdinq1y, the Revision Petition was 

dismissed. 

The Respondents on receipt of appiicatimn/ 

representation from the applicant vide their 

letter dt.'.4.04 raised objection on the 

.round that the question of succession certJ-

ficte of the deceased railway ervant was 

pending hei!bre the Hon'le Hih Court of 

AnAhra Pradesh and that the fLion'ble Jr.Civi 

i Judge, Salur in 03/9/97 had qranted perpetual 

injuction restramningfrom making payment 

of settlement dues • In that letter the 

Respondents directed the applicant to obtain 

succesion certificate from a Court of law, 
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NOTES OF THE REGISTRY 	 ORDERS OF THE TRIBUNAL 

besides t4 subnit documents i.e., fmi1y 

pCnSion. documents, photos, Bank Acout, 

Death Certificiite of the deceased etc. 

From the disclosure of above ficts by th 

alicarit,it appears that the applicant 

has not taken any f011ow up actin in this 

regard. 

It is in this view of the matter, we 

are of the view that this O.A. is premature 

and no cause of action accrues on the appli-

cant to approach the Trihunl. It is for 

the applicant at this stage to take follow 

up action in compliance 0± the Lttr 

dt.2.4.04(vide nnexure-6) and after compL-. 

tion of this formality, if she feels aqqriev-

ed by the action of the Respdndents, ahe 

is at 14berty to approach the Triunal 

With th s the O.A. is disrosed of at th: 

admission stage. No costs. 
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